HIGH COURT OF HIMACHAL PRADESH AT SHIMLA.

No. HHC/Rules/22(25)/83- Dated 24" August, 2005
REGULATIONS ___FOR  HOLDING _COMPETITIVE
EXAMINATION FOR APPOINTMENT TO THE CADRE OF
DISTRICT JUDGES/ADDITIONAL DISTRICT JUDGES BY

DIRECT RECRUITMENT.

NOTIFICATION.

Whereas in C olumn 3 a 1ainst Serial No. 1 in the table under Rule
5 of the Himachal Prades]; Judicial § ervice Rules, 20604, in clause ( ¢) there is a
provision (with respect to method of recruitment of District Judges/Additional
District Judges) that 25% »>f District .Judges/ Additional i)istrict Judges shall be

o

appointed by giie;cl[gc_@if_'mL from amongs: eligible advocates, on the basis of
exaniination, written as well as oral (viva- voer)) test, as may be prescribed and
conducted by the High Court in accordance with the Regulations;

wheress Rul: 2 of the aforesaid 2004 Rules, in clause (g) provides
that the Regulations have 7o be framed by tie High Court for prescribing the
syllabus for the comypetitiv:: e xamination and the suitability test to be conducted
by the High Court {or the cadre of the District Judges/ Additional District
Judges and allucatién of marks for writte ) examination as well as oral (viva-

voce ) test for the cadre of District Judges/Aciditional District Judges.



Now , therefore, in exercise of the powers conferred under Rule

2(1) (g) (i) & (ii) read with Rule 5 of the Himachal Pradesh Judicial Service

Rules, 2004, the High Court of Himachal Pradesh is pleased to make the

following Regulations prescribing syllabus for competitive examination and the

allocation of marks and for the conduct of examination for the cadre of District

Judges/Additional District Judges to be appointed by direct recruitment:-

Short title 1.

These Regulations shall be called “the Himachal

Pradesh Judicial Service (Competitive Examination
for the cadre of District Judges/Additional District
Judges) Regulations, 2005.”

Commencement 2

These Regulations shall come into force with effect

from the date of publication in the official gazette.

Definitions 3.

In these Regulations, unless there is anything

repugnant to the subject or context.

(a)

(h)

‘40

(d)

(e)

«Chairman” means the chairman of the
cxamination committee;

«Committee” means the examination
commitiee  constituted under these
Reguiations;

«REyamination” means the competitive
examination under these Regulations;

“Examiner” means the examiner appointed
by the Committee under thesc Regulations;

“Rules” mean the Himachal Pradesh Judicial
Service Rules, 2004,
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